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PREFACE

The Committes on Petitions had submitted its First, Second and Third Interim
Reports, on the issues of OPD Counters.in Delhi Government Hospitals, Oid Age
Pension and Mohalla Clinics respectively, to the House in January 2023, These
Reports were adopted by the House in its sitting held on 18th January 2023. As the
Action Taken Reports, as recommended by the Committee, had not been received
within the stipulated time, the Committee took up the matter in its sitting heid on 13th
August 2023. - N

Keeping in view the urgency and gravity of the matter, the Committee in its sitting
held on 16th August 2023 decided to submit its interim report to the House in the
current session itself.

The Committee authorised Shri Rajesh Gupta and in his absence, Shri Akhilegh
Pati Tripathi to present the Report to the House.

Rajesh Gupta
Chairman
Commitiee on Petitions
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REPORT:

in its sitting held on 19th January 2023, the House adopted three Interim
Reports presented by the Committee on Petitions. The First Interim Report deait
with the issues and irregularities in the functioning of OPD Counters in the Delhi
Government Hospitals. This Report was presented to the House on 18th January
2023 and adopted in the sitting held on 19th January 2023. The Second Interim
Report deait with the issues relating to the stoppage and irregularities in the
disbursal of the Old Age Pension. The Third Interim Report dealt with the issues
relating to the attempts to sabotage the functioning of the Mohalla Clinics. The
Second and Third interim Reports were presented and adopted by the House on
19th January 2023. Recommendations of the Committee on these three issues
have been annexed to this Report.

The Committee had recommended that the Chief Secretary, Delhi should
submit 'the Action Taken Reports on the recommendations within 30 days of the
adoption of the Reports. In a separate recommendation it was aiso requested
that the Hon'ble President and the Ministry of Home Affairs, Government of india
should take appropriate action against the Chief Secretary and the Hon'ble
Lieutenant Governor of Delhi.

However, the Chief Secretary and the Secretaries of the departments
concerned, in complete disregard to the recommendations of the Committee and
In defiance to the decision of the House failed to submit the Action Taken
Reports. As there was no satisfactory reply to the reminders sent by the
Assembly Secretariat, the Committee decided to seek the comments from these
officers and asked them to attend the sitting of the Committee which was
scheduled for 14th August 2023,

In the meantime Shri Saurabh Bharadwaj, the Hon'ble Minister of Health
forwarded to the Hon'ble Speaker a file containing the draft Action Taken Reports
on the Interim Reports of the Committee. From the perusal of the fite, copy of
which was made available to the Committee by the Speaker's Office, it was
found that the Departments of Health, Finance and Social Welfare had submitted
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the draft ATRs to the Chief’Secretary. The. ATRs were consolidated and
submitted by the General Administration Department. The note was marked up to
the level of the Chief Secretary only. The Chief Secretary on 28th May 2023
observed that the approval of the 'Govemment -should be taken before
submitting the ATRs to the Assembly. Later when the proposals were again
submitted to the Chief Secretary, the proposals were marked to the Ministers
concerned, the Chief Minister and finally up to the level of the Hon'ble Lieutenant
Governor. :

The Chief Secretary in his note dated 08.06.2023 inter alia wrote:
w48 Jt'is observed that the Hon'ble Committee on Petitions of the Legisiative
Assembly of Delhi has undertaken investigations in day-to-day administrative
matters of Government of NCT of Delhi which is prohibited in terms of first
proviso to section . '

33(1) of the GNCTD Act, 1991, and aiso dragged the name of the Hon'ble
Lt. Governor in the subject of these interim reports without any evidence. These
actions are not in terms of the provisions of proviso to section 33(1) of the
GNCTD Act 1997 and also unconstitutional as allegations in the title of the
interim reports have been made against the Hon'ble Lt. Governor without any
basis. .
19  Accordingly it is proposed that the facts mentioned in para 17 & 18 above
may be added suitably in draft ATRs (o these repors.
20 in addition to proposals at paras 16 and 19, it is proposed that:
(i} since the rmatter involves violation of Proviso to section 33(1) of the
GNCTD Act, 1991, therefore, these drat ATRs be placed before the Hon'ble Lt
Govemor for prior opinion in terms of Proviso to Section 44 (2} of the GNCTD Act
read with para 1 of the Order dated 28.04.2021 issued by the O/o Han'ble Lt.
Govemor, and ,
(ih as the matter in First Interim Report also involves engagement of manpower
through outsourcing (which is'a Services matter), therefore the file may also be
submitted before the Hon'ble Lt. Governor on draft ATR on First Interim Report
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for approval pursuant to insertion of section 3 A in the GNCTD Act, 1991 on
19.05.2023 through the GNCTD (Amendment) Ordinance, 2023.”

The file was théreafter submitted to the Hon'ble Minister of Social Welfare.
The Hon'ble Minister stated in his note dated 15.06.2023 that he was inclined to
forward the draft action taken repart. The file was thereaftgr submitted to the
Hon'ble Minister of Heaith.

The Hon'ble Minister of Health in his note dated 10.08.2023 observed that
as the Committee had recommended action against the Chief Secretary and
other Officers “.the Chief Secretary has reasons to stall the Action Taken
Report, therefore as an afterthought on 08.06.2023, tried to stail the report on the
pretext of section 33 (1) of the GNCTD (Amendment) Act.”

The Hon'pie Minister also pointed out that this action of the Chief
Secretary was against the directions of the Hon'ble Speaker, who is the final
authority in these matters.

The Committee agrees with the opinion of the Hon'ble Minister. On
06.03.2023, the Hon'ble Speaker had convened a meeting which was atiended
by the Hon'ble Chairpersons as well as the Chief Set:retary and other officers of
the Government. in the meeting the Hon’ble Speaker conveyed his decision that:

“1. No officer should absent himself from the sittings of the Committee
without the prior permission of the Hon'ble Chairperson.

2. All information sought by the Committee or the Assembly should be
promptly furnished. In case the Department has any reservation in providing
('nfom:ation/ documerts, the matter should be brought to the notice of the

concemed Minister who in tum will take it up with the Hon'ble Speaker, The
Speaker's decision in this matter would be final.”

This decision of the Hon'ble Speaker was communicated to the Hon'ble
Chief Minister and the Chief Secretary vide DO |Letter dated 06.03.2023. In the
enclosed note to the letier which had been shared with the Chief Secretary in the
meéting the Hon'ble Speaker had made it clear that:

“..matters of ‘day-to-day administration’ are not considered by the
Committees. The phrase ‘day-to-day administration’ has not been defined
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anywhere. In the absenice of any definition, the Speaker is the final authority to
interpret the same. The inherent powers of the Speaker of the Delhi Assembly in
this regard are similar fo those exercised by the Lok Sabha Speaker. All the
Committees function under the overalf supervision of the Speaker. The Agenda
of the proposed sitting is finalised with the approval of the Speaker and any
challenge or defiance in this regard can tantamount to a breach of privilege or
contempt. '

The NCT (Amendment) act, 2021 also places a resiriction on the
Committees to not conduct any inquiries on administrative dacisions. As
mentioned earlier, fill a decision of the Hon'bie Supreme Court in this matter,
none of the Committees of the Delhi Assembly are conducting any 'inquiry’. The
Committees examine the issues before them and recommend certain action or
" measures. If the Government does not agree with these recommendations they
can express their reasons in their ATNs which ought to be submitted with the
approval of the Hon'ble Minister.” .

The letter of the Hon'ble Speaker in this regard alongwith enclosures is
annexed with this Report.

Thus the Chief Secretary, in spzte of being aware of these facts, appears
to have deliberately brought in these objections to protect himself and other
_ officers. The Chief Secretary had himseif attended the proceedings of the
Committee when it was examining these issues and at no point of time were
these arguments put forward. These provisions have existed since 2021 when
the proceedings were going on, and there is no justification for bringing in these
objecticns at the time of submission of the ATRs.

In its sitting held on 14th August 2023, which was attended by Shri Naresh
Kumar (Chief Secretary), Dr. AC Verma, Principal Secretary (Finance), Shri
Anbarasu (Link Officer to Secretary Health) and Smt, Garima Gupta (Secretary
Sociat Welfare), the Committee sought the comments of the Officers. However
no satisfactory reply was received from them as to why the ATRs were deiayed.
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Recommendation:

The Committee is of the opinion that the Chief Secretary, the Principal
Secretary (Finance), the Secretary (Health) and the Secretary (Social Welfare)
have wilfully attempted to stall and delay the submission of the ATRs to the
Assembly. Further, as is evident by the language in his note, the Chief Secretary
has defied the directions of the Hon'ble Speaker and the decision of the House.

The Committee recommends that the matter of non submission of ATRs to
the Assembly should be referred to the Committee of Privileges for detailed
examination and report so that the guilty officer(s) can be identified and punished

as deemed fit.

Rajesh Gupta
Comnmittee on Petitions
Legislative Assembly of NCT of Delhi

td

Annexures:
1. Recommendations of the First Interim Report
2. Recommendations of the Second interim Report
3. Recommendations of the Third interim Report
4. DO Letter of Hon'ble Speaker regarding NCT Amendment Act
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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

FIRST INTERIM REPORT OF THE COMMITTEE ON PETITIONS
(PRESENTED ON 18.01.2023)

(ADQPTED ON 19.01.2023)

SUBJECT:
- SABOTAGING THE FUNCTIONING OF OPD COUNTERS IN
DELHI GOVERNMENT HOSPITALS AT THE BEHEST OF THE
HON'BLE LIEUTENANT GOVERNOR OF DELHI

Legislative Assembly, Old Secretariat, Delhi - 110054
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RECOMMENDATIONS
l. The Commitice recommends that the hospitals should purchase

computer systems of their own instead of issuing tender for the same,

2. The Committee recommends that the tender tb engage DEOs should
be reissued every 2 years withéut fail and any extensions should be
dealt with at the MS level alone.

3. The Committee recommends that if at all AR study is to be conducte‘d
the same should be done simullaneously or prior to the issuance of
tender while DEOs are engaged rather than first removing the DEOs
and then conducting the Study. .

4. The Committee recommends that the Chief Secretary take strict action
against the BSecretary, Health and Principal Secretary, Finance
Department for willfully causing delay in processiné of files regarding
the DEOs in OPD Counters,

5. The Committee recommends that Pfivﬂegc proceedings be initiated
against () Mr.Amit Singla, Secretary, Health Department (ii}
Dr.A.C.Verma, Principal Secretary, Finance Department and (ii)
Mr.Manoj Sharma, Deputy Secretary, Finance Department for the acts

of misleading the Committee, disrespectful conduct and attemptmg to
conceal information from the Committes.”

6. The Chief Secretary, Government of NCT of Delhi should submit an
Action Taken Report on the abovementioned recommendations by the
Committee (No.1 to No.5) t6 the Legislative Assembly of Delhi within
thirty working days of the adoption of this report.

7. The Committee humbly requests the Hon'ble President of India and
Ministry of Home Affairs, Government of India, to take cognizance of
this report of the Commlttee on Petitions angd take appropriate action
against the Chief Secretary and the Hon'ble Lieutenant Governor.

Dated: {281 \ o3
Place: MNew ..D”e‘;

COMMITTEE ON PETITIONS

Fa
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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELH]

SECOND INTERIM REPORT OF THE
COMMITTEE ON PETITIONS
(PRESENTED ON: 19.01.2023)

(ADOPTED ON: 19.01.2023)

SUBJECT:
ABRUPT STOPPAGE OF PENSIONS OF OLD AGE CITIZENS
IN DELHI AT BEHEST OF HON’BLE, LIEUTENANT
GOVERNOR OF DELHI

Legislative Assembly, Old Secretariat, Delhi - 110054
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RECOMMENDATIONS

- The Committee recommends that strict Departmental action should be
taken against the concerned District Social Welfare Officer, Lajpat
Nagar, Mr. Vikas Pandey who failed to perform his duties and did not
adhere to mandated protocol,

. The Committee also recommends that there should be better Inter-
Departmental coordination and a mechanism between Social Welfare
Department and Finance Department, GNCTD in order to fast-track the
process of approval and sanction of funds for the purpose of financial
éssistance, especially in the wake of uncertainty in the release of funds
from Government of India in relation to CS8S schemes, so that such
delays do not accur in the fitture and the citizens should not be denied
of their legitimate benefits.

- Social Welfare Department, GNCTD shall ensure that regular
sensitization programs be miade g key component of the training
modules for officials invqlved in public'degling.

- A complaint box should be mandatorily placed at all the district offices
end other offices of the Social Welfare Department. The Secretary,
Social Welfare Department should apent this complaint box, record all
the complaints, and personally oversee the disposal of such complaints.
- Social Welfare Department, GNCTD shall enforce a verification
mechanism to ensure that pensions are verified, sanctioned, and
released in a time-bound manner and to the intended beneficiaries.

- Both Social Welfare Department and Finance Department, GNCTD
together teke up the matter of release of CSS component with
concerned officials in the Government of India and resolve any
procedural roadblocks that exist in the process,

+ The Committee tecommends that the Chief Secretary of GNCT of Delhi
to take appropriate action against Dr. Pogja Joshi, Director, Social

Welfare Department, for caising a wiifiil delay in the disbursal of old-
8ge pensions to old-age citizens,
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8. The Chief Secretary of GNCT of Delhi should submit an Action Taken
Report on the recommendations by the Committee for serial nofs}. 1-7

~ to the Legislative Assembly of Dethi within thirty working days of the
adoption of this report. '

9. The Committee humbly requests the Hon'’ble President of India and
Ministry of Home Affairs, Govt of India, to take cognizance of this report
of the Petitions Committee and take appropriate action against the
Chief Secretary and the Hen'hle Lieutenant Governor.,

Dated: 18.01.2023 ' AKHILESH PATI TRIPATHI
Flace: New Dethi CHAIRMAN
COMMITTEE ON PETITIONS
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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

COMMITTEE ON PETITIONS

THIRD INTERIM REPORT OF THE COMMITTEE ON PETITIONS
(PRESENTED ON 19,01 2023)
(ADOPTED ON 19.01.2023)

SUBJECT:

CONSPIRACY OF OFFICIALS TO SABOTAGE THE
FUNCTIONING OF MOHALLA CLINICS AT THE BEHEST OF
HON’BLE LIEUTENANT GOVERNOR OF DELH]

Legislative Assembly, Old Secretariat, Delhi ~ 110054
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RECOMMENDATIONS

1. The Committee recommends that the movement of files through the
Officials of the Departments should be digitized and disposed in a
time-bound manner. ,

2. The Committee recommends that the Health Secretary should
minutize his meetings and conduct field visit of at least 3 Mohalla
Clinics every week |

3. The Committee recommends that the Chief Secretary take strict action
against the Secretary {Health Department} and Principal Secretary
(Finance Department} for mﬂmlly causing delay in processing of files
and release of funds for the AAMC services and renumeration to the
Doctors thersin.

4. The Chief Secretary, Government of NCT of Dethi should submit an
Action Taken Reéport on the abovementioned recommendations by the
Committee (No.1 to No.3} to the Legislative Assembly of Delhi within
thirty working days of the adoption of this report.

5. The Committee bumbly requests the Hon’ble President of India and
Ministry of Home Affairs, Government of India, to take cognizance of
this report of the Committee on Petitions and take appropriate action
against the Chief Secretary and the Hon’ble Lieutenant Governor.

6. In the interest of transparency and accountability, the Committee
hnmbly reeomméﬁds the House to allow live telecast of Committees

proceedings and uploading of videos where ever that Commiftee
deems it necessary.

Dated: 18.01.2023 " AKHILESH PATI TRIPATHI
Place: New Delhi C

COMMITTEE ON PETITIONS
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Tel 23880140, 28860160
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D.0.Ra.25/21 /GNCTD mtfzezafms—mmg.;mw
. &0y
= 5 = Date: &% March 2023 905
Ruspr e} bqlnnd o5 -

To address this issus | had cafied g meeting of the Chairpersong and the
Chiel Secivtary (Delhij today in the Assembly. 1t was made cloar to the Ghief
Becretary thet the officers of the queﬁ:ﬂnﬁnt_ should not gbaent themselves from
the sittings of the Committee and should slso provide any information that is
sought by the Comriittee. The note Prepared for the meeting is enclosed for your
ready reference. -

to the Government of the National Capital Tersitory of Delhi, Act, 1991,

to obviate the need for the Aasnmbly to tgke action againit them, I would be

grataful if you could impress upon the Bonble Ministers to issue the following
directions 1o the Departments under them In the form-of Btanding Orders:

1. No officer should absent himself from the sittings of the Committee without

 the prjor permission of the Hon'ble Chairperson, |

2. All information soyght by the Committee or the fssembly should be

Promptly furnished, In case the Department has any reservation in

Providing inforination/ documents, the matter should be brought to the
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notice of the concerned Minister who in turn will take it-up with the
Hoti'ble Bpeaker. The Speaker's dedision in this matter would be final.

Yours sincerely,

2 <t

o {Ram Kiwas Goel)
Encl: As above. wag! 1 A
‘Ghri Arvind Eejtiwal,

Hon'ble Chief Minister, -

Sovernment of the NCT of Delhi,

- Delhi Secretariat, New Delhj -2.
F. No.25/21/GNCTD Act/2023 /LAS-VII/ Date: 6% March 2023

. Copy forwarded for information and mecessary uction to the Chief

Beclzgtary.“{}ovemmeﬁt of the NCT of Delhi, Detlii Becretariat, . New
Delhi -2,

e’
(Raj Kumar)
Becretary



